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CENTRA L ADMINISTRATIVE THIBUNAL
PRINC IPA L BENCH
NEw DEIHI

OA Ne, 2025 eof 1991

New Lelhi, this the |[2 /R day of February,1996,

HON'BIE MR JUSTICE B.C.SAKSENA, VICE CHaIRMAN(J)
HON'B e MR R.K.AHOOJA, MEMBER(A)

Shri Anil Bhe tnegar

verkiny as Preef Reader,
Centril Trensletien Bureau,
Deptt, of efficial langus je,
Ministry ef Heme Affairs,
Paryavaran Bhawan, CGO Cemplex,
Isghikesd, New Delhi,

N N . qQ H licant'
( threugh NMr Gyan Prakésh, Acwecate) °p

Versus

L. Unien ef Indis, threugh
Secretary, Deptt, of Official language,
Ministry ef Leme Affairs,
Nerth Bleck, New Delhi,

2, Directsr
Central Translatien Bureau,
Deps:tment of Official language,
Parvaran Bheswan, CGO Cemplex, ledhi Resd,
New Delhi,

3, The Directer, Central Hindi Directerate,
R.K,Purem w.Bleck I, New Delhi,

The Secretery, Ministry ef Finance ane
Expenditure, Ueptt, of Expenditure Nerth
Bleck, New Delhi. ..., Hespendents,

( thre.gh Mrs C.M,Cheptea, Advecate)

ORDER

( delivered by Hen'ble Nr R.K.,Aheeja, Member(A)

The present applicatien is net directed
ageinst any specific erder, a&s required under
Sectien 19 of theAéministrative Tribunals Act, 1985
but as « service matter pertaining te the lack
of eppertunity fer premetien despite leng

service of mere then 25 yeérs,
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2. The ap-licant wes appeinted as a Preeof Heaaer
in the grade of R, 150-250 in Centrsl Hindi
Directorate, Gsvernment of India en 27.5,1968,
His services were ldter transferred te Central
Trenslatien Bureau, Minist:1y sf Home Affajrs
w.e,f. 1,3,1971 end he was pliced in the grade
of %, 168-300, The Hecruitment Rules fer the
pest ef 'Preef Reader' requires Matriculstien
»1 equivalent qualificatien with Hindi as n

- as an essential qualificetien
slective subject/and experience of Preef Reading
in Hindi and English fer atleast ene yesr as a
desirable qualificatien. The Central Translatien
Bureau has twe #Nings - Technical and Administrative
and the pest of ap-licant, which is in the pay=-scele
of B, 1200=2040 is included in the technicai wing,
Other technical pests include these of Technical
Assistants(Bs. 1400-2300), Senier Translater
(w.1640-2900), Translatien/Training Officer
(R, 2000-3500) and se en,  Whide @Bn the Admninistrative
Side, there are the posts ef Lu.,ls., U.D.Sc,
Head Clerk, Office Suerintendent etc. There
is a pravisisn fer filling up the pest eof technical
Assistan t(Rs. 1400=2377) = 104 by premetisn 4nd
90% by direct recruitment.he 10% queta fer premetien
is fer thesePreef Readers, whe have passed Masters
Degree in Hindi/English. There are, 4t present,
twe pessts ef Preesf Headers & 11 pests of
Technical Assistants, Thus there is 4 previsien
fer premetien ef 3 Preef Reader to the pest of

Technical Assistant subject te the genditien

!
that he should pessess 2 Masters degree.
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3. The grievance ef the applicant is that

theugh sn the administrative side, there is

ns recuirement fer additienal qualificatisns fer
premetien ef L.D.C. ts UDC and further up the
lsddér, the impesitien ef this cenditien en the
technical side hes effectively resulted in denial

of any prsmetisn eppertunity te him,

4, The learned ceunsel fer the applicant argued
that the éenial of prenetisnal eppertunities is 2gainst
all tenants ef persennel manegement. In this
connectien, he drew sur attentisn te the decisien

of this Tribunal in aryind Kumer rajzada vs. Unien ef
Indja  SLJ 1990(3) CAT P,4ll, Zis-Ud-Djn vs.Delhi
Administratien, 1990(:) ATLT(CAT) 445 and B,P.hay vs.
Unien ef India, 1991(3)3L~(CAT) 571 te establish

his case that this Tribunal as well &s the Apex
Gou:t have been censistently ef the view th?t

there sheuld be reasenabie premetienal sppertunities

te egggﬁ evp loeyees,

De The respendents have denied the sllegatiens
of the apolicant and have submitted that they have
previded - premetisn te a number of Presf Kedders
te the pest ef Technical Assistants «nd further

up the ladcer and there have been many instances

of the Preef Readers attaining high pesitiens. They
allege that the applicant is selely sespensible

feor his n;n—promotion as he haid mede ne efferts

ts impreve his prespects by sbtaining the

recuisite educatienal qualificatiens of & Masters dejree,
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N se heve censidered the arjuments en

beth sides. Undeniably, the preper functiening

of the civil services requires that 23334 emp loyees
should have ressenable pregspects of premetien
stherwise his metivatien and efficiency weuld

be stultifie¢ and he will make ne effert te

keep his perfermance 4t 3 level which weuld

enable him te advence in his career,

7. The Hen'ble Supreme Courtﬁ&ggﬁgga h Prgsa
Singh vs. Secretsry, Hggg(?oligg) Department, Geyernment

of Bihar, AIR 1978 SC 1033 sbserveae:

"reasenable prewmetisnal esppertunities
sheuld be available in every wing ef public
service., That generates efficiency in
service and festers the apprepriate attitude

te grew fer achieving excellence in service,"
The aferesaid views were re-iterated by the
appex court in C.S.1.R. vs. K.G.S.Bhatt 1989(2)
5CALE 395. This Tribunel hés «lse in_;igzggiﬁ'g cese
(supra) suggested that « supernumerdry pest ‘
mijht be eperateé in the relevant csdre feor the
fer the appli-ant in erder te facilitate his
premetien. In ws_&ﬂimf_ua_ﬁ;uﬁg(supra)
thggeww%&ws after citing abeve-mentiened
preneuncements of the Hen'ble Supreme Ceu-t and
of the Tribunal, it wes directeé that an iselsted
pest eof Technical Superviser sheuld be encedred
inte ene of the existing cadres, iie find, hewever,
that the ratie ef the aferesaid ceses dees neot
apply in the facts of the present case since
the respesndents have provided %ﬁé avenus fér
oremetisn, The grievance of the epplicant is

that premetien is net pessible witheut acquiring

—;‘ﬂ
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additional qualification. 1In these éircunstancas,
it would have been appropriate for him to challeange
the recruitment rules which he has not done. vUe,
therefore, find that aimce. there is a link provdded
with the post of Technical Assistant and other posts
up the ladder, on fulfilling the laid doun requirements
of the recruitment rules. Hence the applicant is

not denisd further chancses of promotion,

8. Before parting with the case, we would ha ever,
like to make an observation regarding the provision
made by the respondents For'EEose who are not able

to obtain pro@otion after long service. The Govt;

of India, Ministry of Fipance vide their 0.M. dated

13th September, 1991(Ann:A1) have Prescribed a Scheme
whereby Group *C' and 'O employees may get at lsast

one promotion in their service céreer. The requirement
for such in-situ promotion is that the employee must
have started at the intitial stage of the scale and
should have reached the maximum tte reof. The applicant,
in the present case states that he will reach the
maximum of the scale i.e.Rs.2040/- in the year 2000

by which time he would have put in 32‘years of service.
We find that bh%a'%éaame the aforementioned U.M. dogs
not provide for the changes in pay-scalss on accoubt

of the recommendations of the successive pay-commiss ions
The pay-scale of the applicant has undergone a change
with the recommendations of the Pay Commission on 1.1.1973,
141.86 and would very likely again undergo another
change w.eef. 1,1.96. With such revision of pay-scales,
it would just not be -possible for an employee to reach
the maximum of the scale till the end of his |

his service caresr., We hops that the
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Ssvernment would take ansther lsek &k the
previsisns of the afe:esais O.M, s» that &
reelistic view is taken absut the yeirs of

servire put in by a jevern-ent er>layee befare he B

becames eligible for in-Sity premetian,

9. “ith the above sbservation, we

dispase #f this Apolicatien, whizh is dismissed,

Rl

( B.C.Saksena )
Vice Chairman(J)

There wei1ld be n» ereer is tn cests,

AN




